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The House then adjourned at thirty-two minutes past two of the clock.

The House reassembled at three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT BILLS

The Appropriation Acts (Repeal) Bill, 2015
and
The Repealing and Amending (Third) Bill, 2015

MR. DEPUTY CHAIRMAN: Now, the Appropriation Acts (Repeal) Bill, 2015
and the Repealing and Amending (Third) Bill, 2015. ...(Inferruptions)... You can move
the Bills, Mr. D. V. Sadananda Gowda. ...(Inferruptions)...

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
Sir, I beg to move:

That the Bill to repeal Appropriation Acts [including
Appropriation (Railways) Acts], as passed by
Lok Sabha, be taken into consideration.

Sir, 1 also beg to move:

That the Bill to repeal certain enactments and to
amend certain other enactments, as passed by
Lok Sabha, be taken into consideration.

MR. DEPUTY CHAIRMAN: Do you want to speak?
SHRI D.V. SADANANDA GOWDA: Yes.
MR. DEPUTY CHAIRMAN: Then speak.

SHRI D. V. SADANANDA GOWDA: Sir, this is a part of the resolve
...(Interruptions)... to bring reforms in the legal system of the country, to make it
more accessible to the common men and to imbibe the principles of rule of law
...(Interruptions)... The Central Government has begun with ...(Interruptions)... review
of the enactments which are obsolete, redundant and unnecessary. ...(Interruptions)...
The Government has undertaken a comprehensive review of laws and the legal
system with a view to removing incoherent and redundant laws. ...(Inferruptions)...
In continuation of achieving the aforesaid objectives, the above two Bills, which I
have mentioned above, that is, the Appropriation Acts (Repeal) Bill, 2015 and the
Repealing and Amending (Third) Bill, 2015, have been taken. ..(Interruptions)...
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[Shri D. V. Sadananda Gowda]
Sir, Lok Sabha has already passed these Bills unanimously. ...(Interruptions)...

Across the party lines, everybody has supported the Bills and they have appreciated
that this exercise is one of the best exercises to have the legal reforms in the
country. ...(Inferruptions)... So, in the Appropriation Acts (Repeal) Bill, 2015, it has
been proposed to repeal 758 Acts, including Appropriation of Railways enacted by
the Parliament during the period of 1950 to 2012, which also include 111 State
Appropriation Acts as enacted by the Parliament during 1950 to 1976, when the
States were under the President's rule. ...(Interruptions)... The said Bill has been
passed by the Lok Sabha on 11th May, 2015, ...(Interruptions)...

Another Bill, that is, the Repealing and Amending (Third) Bill, 2015 to repeal
295 Acts has been passed by the Lok Sabha on 6th August 2015. ...(Inferruptions)...
Yesterday, the Chair gave a decision that both the Bills could be taken up together
and could be passed. ...(Interruptions)... Sir, practically, I have moved small
amendments also in this, that is, two amendments in the Appropriation Acts (Repeal)
Bill, 2015, and one amendment in the Repealing and Amending (Third) Bill, 2015
which were the inadvertent errors. ...(Interruptions)... 1 moved a small amendment
also ...(Interruptions)... In the Appropriation Acts (Repeal) Bill, 2015, I am also
proposing to omit the entry relating to the Punjab Appropriation (Vote on Account)
Act, 1952, which was already repealed by the State Government in the year 1952
and there were provisions under the Constitution that they could repeal within a
short span of one year. ..(Interruptions)... Similarly, 1 also propose to omit the
entry relating to Appropriation No. 6. It has already been entered in two places.
...(Interruptions)... So, 1 propose to omit it at one place. ...(Interruptions)... That is
the amendment that I propose to move. ...(Interruptions)... That is another proposal.
...(Interruptions)... And, in the Repealing and Amending (Third) Bill, 2015, I propose
to omit an entry relating to Pensions Act. ...(Inferruptions)... Earlier, when the Bill
was placed before the Parliament, it was passed, but, subsequently, DoPT said that
it is necessary. ...(Interruptions)... So, that amendment to omit that I also propose to
move. ...(Interruptions)... Sir, the above Bills have been wholeheartedly accepted by
the Lok Sabha and everybody has appreciated the move made by the Government.
...(Interruptions)... So, 1 pray that the Bills may kindly be passed. ...(Interruptions)...

The questions were proposed.

MR. DEPUTY CHAIRMAN: Yes. Motions moved. ...(Inferruptions)... What is
this? ...(Interruptions)... This is an innocuous Bill. ...(Inferruptions)... Why don’t you
allow it? ...(Interruptions)...
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THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, motion is already moved. ...(Interruptions)...
Please put the question to pass it because motion is already moved. ...(Interruptions)...
This is a very important Bill. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Why can't you allow it? ...(Inferruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, please put the question and pass the
Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You allow it. ...(Interruptions)... Why don't you
allow these Bills to be passed? ..(Interruptions)... These are innocuous Bills.

...(Interruptions)... These are innocuous Bills. ...(Inferruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, it is the established practice
of this House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: These are innocuous Bills. ...(Interruptions)... These

are innocuous Bills. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we have given a notice deploring the toppling
of the Government... ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: No, Sir. ...(Interruptions)... What is the
established practice? ...(Interruptions)... It is only to disturb the Parliament. 'Disturbing’
the House! What is the established practice, Sir? ...(Interruptions)...

SHRI ANAND SHARMA: To move any motion to discuss... ... (Interruptions)...

sft Soumaf: s R9 srmara S, ey w7 91 %2 €, 1 am not hearing.

...(Interruptions)...

sft R T (SR WRY): R RRIT W, 59 AT B AT WERT IET B
5 ST9 @ BTSY e} H TEl ¥, 39 Wed #§ 9 By 7 v g, 9 fesdt fewd w
fraR 87 iR 9 BIis fad o BN 99 39 919 B WRERT I8 8§ Y R aw S
e 3@ 2, S9 AW Y AW L (EHE).

ft YR r@ET AHE: A SO, fegd AFN S L (EEE).

sft TR spmETe: o7 9 @ & 9 o 9ear 21 .L(@aue)... § saa ke
BT G| ...(FILT)...

#f TR @ TR W, Ig TN B, R T8 ©1 . (EET)... STd IRERY
F € AV LL(aET). .
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ot e 3praTer: H 39 BRI W AR R Bl § {6 59 Wed B uRERma
B ... (IIHH)...

ot R N THdl: A ST WERRH B Al B B (). [had 8
g & ... (...

oft Sudumafe: f9a o €Y T3l Bills are only moved. These are not passed.
He has moved the Bills. ...(Inferruptions)...

oft &R I qHA: W, THD! U BRI . (FEHH). .

sft o1 armaTe: ¥ @ o T8 B Fadl ... (TG, .

sft Suwumufy: B 919 T2 . (auE)...

ot TR IETS: 9T TS AR H A T AT q@ W B B Fhd| ... (FIEM)...

oft YEAR @ AL IEX H AU .(FEYM)... A AT b gaw g,
T el o .. (aum). ..

sft Suwwmafa: 79 81 T B ..(FaEE). .

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, the House is not in order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Moving is one thing, and passing is another thing.
AT T 919 &, R SR 919 81 ...(FEET)... 99 81 T, Wfbd Tt el gal,
¥ 7 gaml ...(@aEm)... 9T e 2 .. (@aE). .

3t TR SETe: @ BRI TG TN R-RIT T 82 ... (FIIH)...
SHRI D. V. SADANANDA GOWDA: Sir....

MR. DEPUTY CHAIRMAN: It has been moved. ...(Interruptions)... You sit down.
...(Interruptions)... 74 Bl AT &, MY 95 AU ..(EHH). ..

#ft YR @ AR W, I W I8 © B 9 TS Bl L (@EUE)... T
I8 WART B 6 <o & e § aren el L @aa)...

sft TReT ATl =M T FET 8, Tl B Y4 P W} ©, 98 ...(FIUM)...

# &R IJE THA: T, I8 W F AN P 9¥D 9 DI BIRM T
.. (ATET)....

oft SuwHEfy: 89 ST g ...(Fau)... 39 gAYl H @3 S B gan,
I=H qa B @ .. (@aEm)...

ot TR ™ THd): 3T 3 U B Y . (FEEF)... Jd BT T, AT 5
U B SIRTYI ... (). .
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3t Sumwmafa: {9 8 T 21 H ® HE? g9 8 AT B L (FEEM)...
sft &R 3 Awdl Y u Wi Y IR L (FEET). .

sft Sumwmafa: o T2 g L (EET). .

sft TR SpyaTe: AT MAT Bl ..(FEHF). ..

sft &R 3 Awdl Y u Wi Y IR L (FEET). .

ot Sywwmfa: €, T2 .. (@EEE). ..

ot AR @™ AHd: I8 TFT SF DI B L(TEE). .

ot SymwmHfy: R Sff, #F 4=50 St #1 garn S=F 9@ B e L c@aEm)..
3T RaiE 7 2, § &1 67 ..(aum)...
sft &R e AHd: I8 U W g) A L (FEET).

oft Suwwmafer: o TE gan, =at A g81 (AU 9 89 & foy == g
gl ==t TE g8 T ... (aE). .

st R SEEre: @ B dad, R A9 €, R gd BR @ ©, SAPI g
..(TFET)...

ot Sugumfy: Rers & am mam 2l

it TR @™ Thdt: 3T A T (... ST S IART Bl .. (EETH)...
W, & Fat TEl, WAl HIAT ared 21 They don't want charcha, only kharcha. This is
the problem. ...(Interruptions)... TI & TR B MG HATS ...(ALTH)...

oft Supamafe: smu 3fav ...(TAYT)... Yes, Mr. Rangarajan, you tell me.

SHRI T. K. RANGARAJAN: Sir, when the House is not in order, there is
no question of moving it. ...({nterruptions)... The Bills are innocuous, no problem.

...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Yes, it is moved and then passed.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is moved. It is my duty to call the Minister. And if
the Minister moved them, they are moved. I cannot do anything else. ...(Inferruptions)...
There is no discussion and they are not passed. I agree. ...(Inferruptions)... There was
no discussion. So, they are not discussed, and they are not passed. ...(Inferruptions)...
That T agree. But I have called him. ...(/nterruptions)... 1 called the Minister, he
stood up and moved them. ...(Interruptions)... What do I do? ..(Interruptions)...
I cannot ask him not to move them. ..(Interruptions)...
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i TR SN AHAL: WY, B qd B &A1 B, <If urd 72N gal ..(Fa). .
sft Sumvafa: {a 81 T

ot JEIR @™ AHdt: W), IEi iR TEdN 689 93 U g1 9% SC @ fad
2l ...(FFg)... It is a very important Bill. ...(Interruptions)... Mr. Seelam, it is a
very important Bill. ¥R, I8 SC &I fdd = &) AUl ... (@@em)... B IR o
U q 8, 91 $ls 91 T2l ... (FFY)... Everybody is ready. I &feral & forw =y
q GEfT B .. (HFET)... B GRET | WEed 2

MR. DEPUTY CHAIRMAN: I am also ready. But the House is not in order.
...(Interruptions)... The House is not in order. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, we want the protection of the Scheduled
Castes. That is why, Mr. Gehlot is here. Please allow him to move his Bill and
pass it. ...(Interruptions)...

SHRI ANAND SHARMA: We will take it up when the House is in order, the LOP
said it yesterday. ...(Interruptions)... The Government is deliberately ...(Interruptions)...
Our question is before the House to adopt the Resolution. ...(Inferruptions)... You
adopt the Resolution. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Please instruct the Leader of the Opposition

and Mr. Anand Sharma to bring the House in order. ...(Inferruptions)... 34 SECa
instruct HRY| ..(FGE).... 3MY U7 A=A BT ggi 901 o 3R a1 forar syl

MR. DEPUTY CHAIRMAN: The House stands adjourned till 11.00 a.m. on
Wednesday, the 27th April, 2016.

The House then adjourned at twelve minutes past
three of the clock till eleven of the clock on
Wednesday, the 27th April, 2016.



